
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. No. / 486/89 	to O,A./492/89 

DATE OF DECXS4 30.11.1992 

D..ThaJc.kar and others. 	Petitioner 

p 
Mr .j. J,Yajnik 	 Advocate for the Petitioner(s) 

Versus 

Union of India & others 	Respondent 

Advocate for the Respondent(s) 

CORAM: 

The 	Mr. N.V. Krishnan 
	 : Vice Chairman 

The Hon'ble Mr. R.C.Bhatt 	 : Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? ' 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? ' 

Whether it needs to be circulated to other Benches of the Tribunal? 



O.ii./486/89 

D.N.Thakiar 	 .....applicant 

o.A./487/89 

V. N.Adesara, 

475, Bhoiwad&s Pole, 
Opp.Zaicaxia Masjiä, 
Relief Road, 
Ahmedabad.380 0010 	 .....appllcant 

o • A. / 48 8/89 

M.N.Shah, 
Soni ni Khaaki, 
Naiwacta,Raipu, 
Ahmedabad. 	 ,•• . . . applicant 

O./489/89 

Smt.Sathjdavj 	 .... .applicant 

O.h./490/89 

Jayesh H.Bhatt, 
23, Jay Yamuna Society, 
Near Naniyasa Society, 
Maninagar, (ast), 
Ahrnedabad- 380 008 	 ......appl leant 

p../491/89 

iss Margaret Fexiie, 
Parasnagar 3, H.NO .'1./64/766, 
Sola koaa, Na..anpura, 
Ahmeiabad. 	 . .. . . .appl leant 

O../492/89 

B , 	- .Khamohcitta, 
1, Sciabvila, Ashram Road, 
Navrangpuia, 
Ahineciabaa.9, 	 ... . . .applicant. 

(Advocate : Mr.J.J.Yajnii ) 

LI 
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VLhSUS 

1. UniOn of In'ia, 

t'otice of the petition to 

be served through the 

Secretary1  Ninistry of 
Information and road-CaStiflg, 

Shastri Shavan, 

New Delhi. 

2 The DiLectOr General of 

Doordarashan, Mandi HOUSe, 

New Delhi.1. 

3 The Director, 
Doordarashan, 

Ahrnedabad-380 054. 

(Avoca te  

. ..... .<ESPONDNTS 

OiAL 	JUDGMENT 

O.A./486/89 to O.A./492/89 

Date : 30.111992 

Per : Hon'ble Mr.I,.C.Bhatt 

Member (J) 

1. 	 These 7 ( seven ) applications 

have been heard together by consent ot Jhe 

leared advocates of the paities and as these 

applications involve identical issues, they are 



\\\ 

being disposed of by common judgment in 

0.A./486/89. The applicant in each case 

has pleaded in his application that he has 

been worKing as a Staff Artist, as per the 

initial appointment given by. the respondent* 

	

:5 
	 authority and after initial appointment)  each 

applicant was continued from time to time. 

The respondents have continued the applicants 

by dfscribitg them as Clerlcs/ General Assistants 0  

It is the case of the applicants that they 

have been working under the respondents since 

a decade but the respondents,without any 

	

4 	 reasons sought to terminate their service 

by an order dated 27th April, 1989 with effect 

from 1st May, 1989 The applicants have prayed 

that the termination order of each applicant 

be hela as - 	 il1ecal, unjust, and 

a.Lbitray and the same be quashed and set 

aside 	at the esponents be dix ected to 

treat each applicant in continuous service 

from the initial appointment with all conse-

quential benefits , ignoring the artificial 

bi ciJcs. 



2. 	 The respondents have filea 

reply in each case contending that each applicant 

was appointed as a Casual Employee on daily 

rated basis and hence the applicants cannot 

be said to M. holding a civil post. It is 

contended that each applicant was engaged on 

contract basis for specific period, and therefore 

after the expiry of that period, each applicant 

has no legal right to continue and to file 

'this applicatiOn. it is fuither contended by 

the respondents that the termination order of 

each applicant is legal, valid and just and 

hence, they prayed that the applications be - 

dismissed. 

3. ach applicant has filed rejoinde' 

controverting the contentions taken by the 

respondents in the reply. 

40 	
initially the applicants had 

filed writ-petition before the High Court 

of Lujatat being special C.A./3144/89 and 

had ootcined the stay order against the 
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respondents teriinatirig the services of 

the applicants. The applicants then 

withdrew the said writ-petition on 

24th October,1989. The applicants have 

produced the copy of the order of the 

High Court of Gujarat, dated 24th October, 

I 	
1989 at Annexure A/7 in o.A./492/89. The 

interim order given by the High Court of 

Gujarat was continued up to 23th November, 

1989 and the applicants were permitted 

to withdrew the said writ-petition to 

enable them to approach the Central 

Administrative Tribunal. Thereafter, each 
A 

applicant has filed separate above mentioned 

applications before us. The stay order granted 

earlier by the High Court ot Gujarat, was 

continued by this Tribunal by way of interim 

relief ana was continued from time to 

time and at present it is also operative 

against the respondents 

5. 	 The learned advocate for the 

P 	 applicant7  relying on the decision in 

O.A./563/86 and others (Anil Kumar Mathur 
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and others 	v/s 	The Directorate 

General, DoOrdalaShafl, New Delhi ) decided 

by the Central kdministratiVe Tribunal, 

New Delhi, Principal Bench, dated 14th 

February, 1992 submitted that the Tribunal 

in that judgment directed the respondents 

to rectst and finalise the scheme within 

a period of 3 months of the date of the 

copy of the said judgment on the 	of 

observations made from pare 9 onwards in 

that judgment. It was further directed by 

that judgment that regularisatiOn of 

eligible Casual WOrKerS in available 
	

A 

fr--- -t £c---- 

vacancies should be done the time specified 

in the order. The learned advocate for 

the applicant5 submitted that the present 

applicantS would be covered by that judgment. 

The diiection given by the TilbUfldl in 

paaa 22 of the same judgment is as under. 

N in the conspeCtUs of the afoesaid 

çY 	
analys and in the above view 

of the matter we would direct 
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I. 
IA  

the respondents to recast and 

finalise the scheme within a period 

of 3 months of the date of 

receit of a copy of this 

order on the lines of obser-

vations made from pare 9 

onwards0 The regularisation 

of eligible casual workers in 

available vac:ancies should be 

done within 3 months there-

after. i.e. within 6 months 

in total from the date of 

receipt of a copy of the order. 

With the direction 

in the preceding paagraph, 

the first threa O..s and 

52/92 filed by 5hri ..Chwda 

learned counsel, are disposed 

of. The fouith O..viz 896/86 

(S.K.Thalcur 	v/s 	uoi Anr) 

is also disposed of since it 

was prdered on 04.12.1991 that 

the Case  qouLd  jDe covered by 



the judcment in the tist 

three Q.i.s. 

There is no order as 

to COsts. 

The learned advocate for the applicants 

also produced today the O.M. dated 13th October, 

1992 issued by the Government of India, 

Directorate General, Doordaiashan, New Delhi 

on the subject of scheme for regularisation 

of Casual General Artist in Doordarashan0 The 

ralevant para of the said O.M. reads as 

under. 

Some of the Kendras have 

sought clarifications regarding 

implementation of the regu.lari-

sation scheme in that the scheme 

of ie;ularisatiofl of casual Artists 

circulated vide Directorate' s 

aiove a mentioned ON, dated 

9.6.1992 will be applicable to 

the ceegcy of General Assistants 

also. The eligible casual General 



Assistants may be considered 

for 	regular isatiOn as per 

provisions of the scheme 

against the available vacant 

post in the category of 

General Assistants only and 

not against any other category 

of post 

6 	 The learned advocate for the 

respondents does not dispute the fact that 

the principal Bench. Central Administrative 

4 	 Tribunal has given the direction to the 

respondents to frame scheme for the regu].ri-

sation of the eligible casual wor)erS in 

availaDle vacancies as per decis16r relied 

by the aplicantst according to h, 

he is not sure as to whether the applicants 

tall within the definition of the Casual 

General Artists or General Artist, as 

mentioned in the 00M. dated 1th October. 

1992. 
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7 	 It is not in dispute that 

the scheme is being framed by the respond 

dents in pursuance of the decision given 

by the PriQcipal Bench, in the above matters 

and the O.M. dated 13th October,1992 

produced today by the learned advocate 

for the applicants clarifies some of the 

doubts in implementation of the iegularisation 

scheme in respect of Casual General Assistants 

and this O.M. says that the scheme is 

applicable 	to 	the General Assistants also. 

It is 	submitted that 	the applicants were 

teiminated as General Assistants. In this 

view of the matter, this scheme of regular i-

stion in respect of Casual General Assis-

tants would cover the cases of these appli- 

cants 	also and therefore, there is no. 

reason why they should not be considered 

for regularisation as per the directions 

given in paEa 22 of the judgment ot the 

Principal Bench in available vacant posts 

in the categary of General Assistants. The 



learnea cióvocatd for the applicants submitted 

that the scheme is applicable even to 

all Casual EJLplOyees of the respondents and 

therefore the applicants axe covered by that 

scheme as per the juagment of the Principal 

Bench of the Central Adx:jnistrat1ve 'iibunal 

and it is necessary to give appropriate 

directions to the respondthtS. 

81 	 Having, heax.d the learned advocates 

of the parties, we dispose or these applications 

by the following directions to the responents-. 

1. 	The respondent no.2 is directed to 

consider cas- of the applicants it 

they are eligiole tox aDsorption in 

the scheme as per the directions 

given by the Principal Bench in 

o.?.563/86 aria others dedided on 

14.2.1992. The respondents 110.2 

may while considering the cas of 

the ap)licants for r•ulsri5atiDn 

may aslo further consier as to 
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whether they can be ibso..bc3 as 

Cleric OIL Gnerel AsjsarIc, as the 

case may be 

2. 	It the respondent no.2 teels 

that there is no vacancy in the 

posts of Clerk Or General Assistants 

within the stipulated peiOd as 

per our d.irectiofl, he should intOrrn 

the applicant concerned in thbe 

cases about his place in the list 

and the  C.L OflQlOYOCdl numoer mentioned 

therein to enaDle to him to Know 

his exact position. 

3. 	The iespofldeflt no.2 is directe 

to act accoraing to the aDove directions 

aria the Jules applicaDle to the 

p1iCafl-5 within 3 months tLom the 

receipt Of the copy 01 this order. 

4 	o tai the queSLiOfl 0± seniority 

of t applicants is conceinea, the 

point is lait open tot the applicants 

to agitate this qu-s-- iOLI in tuture 



as advised. 

5. 	 It the applicant or any 

of the ap4icants teals agtievtd 

by the ultimate decision of the 

respondent no.2 on the above points, 

he is entitled to taice legal 

proceedings available to him, 

accordingly to law. The applications 

ae disposed of as above. No orders 

as to Co. sts. 

C • I-ItTT) 

MLM±t (J) 

(N • v • Kx ISHNtiN) 

V 	E CFLA IRMAN 



SrNo. 

Dated: 

Submitted: Hon'ble Vice Chairman & 

le -Mr .--V--.-Radhakr.ishnan ,Merrber(A) 

Hon'ble Mr. P.C. Kannari, Member (J) 

Hon'ble Mr. A.S. Sanghvi,Member (J) 

	

Certified Copy of order dated_jL2 	i} in CA/ 

	

___ of 	passed by the Sp.l.C-.A-.—No. 

High Court against the Judgmert/ Oral Order 

passed by this Tribunal in OA/ 	is placed for perud 

please. 	 rt) 	 2) 

Hon'ble Vice Chairman V, 'A 

4 

Hon'ble Mr. P.C. Kannan, Member (J) 

Hon'ble Mr. A.S. Sanghvi, Member (J) 

0 

). 
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Oe; r 	Dosp f.oh No 

TN THE HTH C.OtJRT OF 1JJRT AT HMFORD 

Special Civil Applicat.ion No I04'9 of 1998 
(tinder Or'tic'Je(s) 226 of the. E; osti lu Li on of mdi a) 

c' 
1. i3N—f-H 4*ff- 	CRC. 	 Peti jonors 

V r. 
I. JlON OF TNDTO & ONOTIIER 

I 0 
I .. 	UN TON OF TNETO 	 2. 	V PP0R0O OR HTC CLICOF000R 

TF'IROI JCH CH I FE EXECUTIVE 	 DIRECTOR 
OFFTCF:R, PR000R OHORT I CORPN 	 000RI)OROHON KENDRA 

MOOT HOUJCF , COPERNICOUS 	 THOI TEJ TEKRA 
NEW DElHI 	 OHMF000AD 

. THE CENTRAl ACM FN1:CTrlo'rIvF 

/ 	TO TRUNAI , STOOl EM ffl) 
\J 	A.000.(REE, O.ANQ.4F/RC TO 

Upon readi og I. he per.i. ti on of the above named Pet. i Li one rs p rese n 
ic) 	Iii s High (;oitri, cr1 (;iari I. 	I. A medahad (iii 00/17/ 1 )CA p r a y i rig to 
grant Lhe prayers a n d e Lc; 

And ehe roas uron the Court orde red Ru in to issue on 20/04/ 1999 

And Who mao Upon hear i ng 
MR MS TRIVF:DT for the Peti ii rifler no. 1 - 
MR JR RHATT for Lhc-t PoLi Li finer on 1 
MR MUK EON 0 SHAH for 1; he Respondent. no - 1'' 2 
Coo r 1. passed the b 1 1 rio i no order 

COROM RC, PATFI. AND C. H 	WAGHELA :rj. 
DOT F'. 7 1 	1 	. 7000 

When the mat Le r 	is cal led out;. 	lea rood 	advoca Le • 
is 	not. pmeseoL, Hence, nat.Le......Larido 	disrn 	trim 	000 
p rosecu Ii on Ru 1 o d:i scha rged 



() r DApU Ly RAj i st. r r 
E-ft) 2000 

Fmild bA  
J•i Lhin 2 weeks. 

070270 

W T.As CHLJ'iI LI_ KARSANDAS THA}<KAR, Fsqu I r Ac juìg Chief Jti;t. I ç 	t—c ullabdd 
urpid i.hI'; 2lsL Ly of Jn 2000.. 

3 y 	t. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
AHIDABAD BENCH 

AHMEDABAD. 

Application No. 	of 199 

Transfer Application No.  	Old Writ Pet. No. 

C_E R T,  I FIICATE 

Certified that no further action is required to be taken 
and the case is fit for consignment to the Record Room (Decided). 

Dated 

Counter-signed  

Sectior., f 	 Sign1 of th. Dealing Assstant 
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CENTRAL ADNINISTRATIIL TRIBUNAL 

AHi€DAEAD BLNCH 

AH11EDA31-JJ. 

Submitted ; 	 o .A.T ./JJDICIAL 
SECT ION 

3riginal Petition No.0 

Miscellaneous Petition No. 	of 

Shrj 	Petitioner 5). 

Jersus. 

Respondent(s). 

This application has been submitted to the 

Tribunal by Shri  

under Section 19 of the Administrative Tribunal Act, 

1985. It has ben scrutinised with reference to the 

points mentined in the check list in the light of 

the pro/isions contained in the Administrative Tribunals 

tct, 1935 and Central Administrative Tribunals 

(Procedure) Rules, 1985. 

The application has been found in order and 

may be given to concerned for fixation of date. 

The applicationLnob been found in order for 

the 	e reasons indicated in the check list. The 

applicant may he advised to rectify the same within 

21 days/)raft letter is placed below for signature. 



3. 

APPLICANT (s)  

RLSPDNDENT(5) 

PTICUL4iR5 TO BE EXAMINED 	 Li)RSEINT AS TO 
RESULT OF 
E.XAMINAT ION. 

Is the, application competent 7 

(A) Is the application in 
the prescribed form? 

(s) Is'  the application in 
paper booç form 7 

(c) Have prescribed number 
comlete sets of the 
application been filed ? 

Is the aplication in time ? 

ANNEXtJRE - I. 

CL hTR7L ADLMJISTRATIVE TRIBUNAL 

4 

4. 

7. 

8. 

If not1  by how many days is 
it beyond time ? 

Has sufficient cause for not 
making the aplicat.ion in 
time stated ? 

Has the document of authorisation/ 
Jakalat Na been filed .7 

Is the application acco-ripained by 
for Rs,50/-.? Number of 
to be recorded. 

Has the copy/copies of the order(s) 
agaist which the application is 
made, been filed ? 

() Have tLe copies of the documents 
relied upon by the applicant and 
mentioned in the apalicatjon 
been filed 7 

Ive the documents referred to 
in (a) above duly attested and 
numbered accordingly ? 

Are the documents referred to 
in(a) above neatly typed in 
double sPace 7 

Has tne index of documents has been 
filed and has the paging been done 
prorerly ? 

5. 

I A) 	6. 

I 

:1 

. . 2 . . 



Of 	 EORS 	AS 1ICft 
LESULT OF EXMIN2-TIu 

	

9 	Mov tc chrono1ojcai deta- 
of reorc sentatiens made 

aef th cetcome of soch 
2eo:G'-itr-:ior born indicat- 

Dl LCtt13fl ? 

iC 

 

TS 	 in the 
ioa tico 	rid: nq before 

o'r 	of 1ej oc an other 
Ijuf ? 

rn the apiioation/duplicat 
copy./spare. copies signed ? 

12 	ireertob copies, of the applic- 
et on with oncexares filed 	 W 

Ifostical iith the original. 

h) )eicct:vc. 

baoin in AnnUtes 
Pago No tj 

• 

(d) Disticctl7 Trned? 

if. Ha;e JU.L sio envelopes 
bcar op fuf ocdress of the 
RD ODo1kflT been filed 7 

the 	.oen eddressed, the 
oeeisi:eee aUciressea 	

) 

	

13 	 nerncs of the parties 
Jr :he copies, tally 

j J, hone those fnthcated in 
etC as,ajca on ? 

tr.tions certified 
oc be Stee or suported by an 

nt Ffirming that they 
em true - 

	

17 	ODr t 	Jocts len the cases 
rriostiorlcd sJem item N0.6 of 

	

o 	P i: of eon. 

(e Ccrics ? 

e# o:e' L)i - tijc-s heads? 

T0ed consecutively? 

	

50 	in double space .on 
of the paper ? 

efu eOrt iculors for 
pra-ved for 

I,  



EFQ1E THE CENTRiL ADMNIESTRATIVE TRIBUNL,AHMEDABAD 

DISJICT: AHMDABAD 

OR. APDLICATILN NG. 	CF 1939 

M.I.shah. 	
pionE3X 

- 	
vs. 

Union of India & XS. 	..... Respondents. 

I N D E X 

c j  

Annex. 	particulars. 	 pages 

Memo of the petition, 1-7 

Statement shing the arti 
ficial breaks. 

Allocation of duties. ______ 

Copy of arder dated 27-4-1989 
sta terminating the services 
of the petitioner, stayed by 
the High Court upto 23-11-89. 

All annextLre6 to the petition  
of 	. B. M.Khambhatta ,s o faras 
relevant to the case of the 
petitioner, 

Ahnieda bad: 

November/s 1989 j,j.yajnik 
petiticfler'S Advocate 



B2FL)2 THE CiNT?L AI)MINL 	 IBTJNA.j,AH4DApJD 

D3TR ICr: AHjAD 

C11110. APLPLIChTIN NO.(,'j 	OF 	1989 

Li. 

Sn n? 
flJ-tp' 

A 	 .... Applicant 

Ver S US 

I • wi ion of India 
(to be served throigh the 

ecEetary, Ministry of Information 
nd Brd casting, Shastri. Ehavan, 

New Delhi ) 

2. 21 	Dir (enraj .f 

Doordarshan, Mandi Hc,txse, 

Doordarshan, lhrnedabad54. 	Respcndents, 

	

j• 	 .tt2 	i2j; 

(a) Na'-*; 

(b), Isignation 	7s stated abie, 
(a'), Ad.ress 

	

ii... 	f.CJiiR$ $ THE R E: NENTS; 

Name: 
Designations: 	; 	41; 

(e) 
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III.09.DE11 UNDER CHkLL3E1 

Crder dated 27-4-1989 terminating 

the services of the I)P-I.Itionerl which 
has been stayed by the High Ccurt 

çt 23-11-1989 

IV, JtJR ISDICTI: 

h is Hon' ble Tr ibuna 1 4he has the j uris d ic-

tion to entertain this Application. 

V 	LIMITATIcN: 

under the provisions of the Act, this Appli-

cation is within the period of limitaticn. 

VI. FACTS OF THE  CASE; ------.- 

	

1. 	The pet Ltioner is the emplcjee of the respon- 

dents herein working under the \respofldeflt No, 

a uth or ity, 

	

2, 	 of 	humble petition, the petitioner '  

approaches this Hofl' ble Court against the absolutely 

illeqal and unjust order dated 27-4-1989 terminating 

the services of the pet iticner, whic 	sx3t& was 

stayed by the High CouLt of Gujarat initially and 

u1titelY the said otdr has been stayedto 2311-89 

in order to enable the petitioner to approach this 

kionble Tribunal for appropriate. orders and hence this 

petition is tiled hefcre thia Hon'blC 2riba1 for 

appr. riate reliefs and interim relief. 

1 



3 

	

3, 	The petitioner has been serving with the 

resondent authorities since 23-3-1984 as Staff 

ArtiSt. After the aho1it1on of staff artists 

contract system for appointrnt in 1984, the 

petitiop?r was being appointed on 29 days basis 

in a month after creating artificial breaks on 

completing service of 14 days. £he said modus operandi 

wa-s being adppted ,by the respondents in cr to 

defeat the claim of the petitioner to get service 

benefits on the basis ofregular service, which is 

ahsolutcly 	 unjust, arbitrary, discr irrd.na- 

tory and violative of Articles 14 and 16 of the 

Constitution of Thia. .nspite of the fact that the 

petitioner has been working since 1984 with the 

resp ondents, he has not been given the service 

benefits by creating such artificial breaks, though 

in effect was working on -th os e artificial breaks, 

A state'rent showing the said PLtificial breaks in 

the case of the petitioner is annexed hereto and 

Annex. A-I 	marked as Annexure A-.1, 

	

4, 	The petitioner states that thspite cf the  

fact that he has been working on the clear vacancy 

-for. all these years and inspite there being GC'ern-

ment instructions and various decisions of the 

var icus i-ugh Courts and the 3upreme Court, the 

petitioner is not being given the benefit of eq ua 1 

pay for  eqii work and other service befits on the 

basis of his continuous service for all these years, 

on account artificial breaks by the authities, 

which have been held to be absolutely illegal by the 

court. The petitioner is entitled to same salary 

and other benefits fr om the in it ia 1 app ointment which 
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are being tove to the regular çermanent 

crap loyees discharg ing the same duties, The 

petitioner produces allocation duty vxdex. list, 

which are being discharged by the 	other regular 

and permanent similarly situated persons, as 

AnnexureA-2 There are various instructions 	Annex.A.2 

and directions of the Goverrirflt to req ular.ise 

the services f the employees., which the pete.- 

tioner craves leave to refer to and rely upon 

at the time of hearing. 

5. 	Inspite of the fact that the petitioner has 

been working all these years on regular and clear 

vacancy, to the utter shock and surprise of the 

petitioner and in utter disregard t9 the varicus 

instructions of the Gernrtflt and the law laid 

down by series of decisions of the High Cairts 

and the Supreme Courts, instead of conferring the 

benefits of regular service upcn the petitioner* 

the services of the tit-ionet are s ought to be 

terminated by order dated 27-4-1989 with effect 

from 1-5-1989 which has been stayed by the High 

C ourt , as stated earl jet. A copy of the said 

order is annexed hereto and iirked as Annex, A-3. Annex,A,3 

The order is absolutely illeçal, a rbitrary, discr i- 

rninatory and violative of prcwisions of Industrial 

Dispu.es Act and contrary to the various decisions 

and the law laid dn by the Hoflble Suprerte Courtb  

null and void and liable to be qished and set aside. 
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6. 	The pet itioner states that on the sarre point 

and on the sarre sets of facts, one of the colleagues 

of the petitioner, i B.N.Khambhatta has filed Crig, 

Application before this Han' ble Tribunal, which is 

pending. The same cause of action arises and the 

petitioner and all the other persons who are before 

this Hon'ble Tribunal are. exactly similarly situated 

with shr L B.44Khambhatta. The pet itioner,therefore, 

adopts all the submiss ions, content ions and aver irnts 

made in the Application of Shri B.M.Khambhatta and the 

aver rrnts and submissions including the annexes and 

other relevant dcciments be treated as a part of ts 

petition, 1 he petition is being filed separately only 

in order to avoid any technicality and by repeating the 

,same submIssions and contention the petitioner is not 

bur den incj the re cord. 0th erw ise the petitioner and 

others were petitioner in one common pet it ion filed 

by S hr i B.MKha mbha tta in the High Court a is o The 

same cause of action arises between the same petitioners 

and the respondents. The petitioner therefore, adopts t1-

the paras 2 to 12, except para 6,1 as in case of the 

petitioner no pernnent order was issued, and the 

sarre be treated as a part of this petition. 

on the grounds stated aboie and those that are 

stated in the petition of r.B.M.Khambhatta,adopted 

bythe petitioner, the petitioner prays - 

(A) 	The Hen' ble Tribunal rray be pleased to direct 

the respondents to treat the impined termination 

order dated 27-4-1969 as absolutely illecal, 



unjust, arbitrary, discriminatory, unauth 

rised, null and void and treat the petitioner 

as having continued in service for all purposes 

as if the said order was never passed. 

(B) Be pleased to direct the resondents to treat 

the petitioner in the ccntinuous service of 

the respondents from the initial appotht!ent 

of thQ petitioner and confer upon the petition-

-er all consequential benefits ignoring the 

artificial breaks, such as regular pay scale, 

seniority, pay fixation, arrears of salary and 

all such other consequential benefits accruing 

on accoint of the said continucs service from 

the initial appointment of the petitioner, 

Be pleased to grant such other and further 

reliefs as may be deeTed justand prpex by 

the Hon'ble Court in the facts and circum-

stances of this case 

W pleased to permit the petitioner to adopt 

all the ccntentions,SubmisSiOfls and averments 

ride in Crig,,Apclication filed by Shri B.M. 

Kharnbhat as part of this hpplication. 

Be pleased to allow this petition with costs, 

pendinc a dmiss ion hearing and final ds posa 1 

of this petition, the Horl'ble Tribunal iry be pleased 

tcLestrain the respondents from i.tple rr nt ixig the order 

4 



7 

dated 27-4-1989 and frQi terminating the 

services of the petitioner in any rrnner what-

-scver and further to give petitioner salary 

as is being paid to regular and perrrnent 

employees discharg ing similar dutiesregularly. 

IX. ARTICULIS C.Fo JH POiTAL OPDER: 

1. Postal Crder NO 

2 Amount 
3. Date, / 
4, Sam of the post Office: 

And for this ect of kindness the petitioner 

as in duty bcund shall for er pray, 

Ahrnedabad 

November ( ,1989 	 ( ij.Yajnik) 
p?titioflers Advocate, 

FFIR IQ 

I, M.H.5hah Hindu, adult, do hereby sclerrly 

affirm and state that what is stated hereinabove 

in this petition is true to the best of my knw1ge, 

belief and inforrrt ion and I believe the sarre to be 

tr ue. 

- 	 Ahrnedabad: 

November 	,1939 



VE RI F I CA TI ON 

I,, M.N.Shh, son of shri tt44L4Shah, 

%ged - Adult1 wOrking  as Casl General Assistant, 

in the office of the Doordarshan Kefldra Ahrrdabad 

resident of Ahrrdabad, do hereby verify that the 

contents of prds I to V,, vi,l to 5 are true to 

my personal knaledge and para vI.6,vII and VIII 

believed to be true on legal advice and that I 

have not supzessed any nteril fact, 

Ahmeda bad: I. November 	•1989 	 M.N.Shah 
Applicant 

(j.J.Yajnik 
Applicant's Advocate, 

A 

J'I'L,d y Mr ... .... .....'• Vtior 

Wit1 secOfli s& .QI ......... 

aopC5 c'g 	
t 

othc sic.e 	 - 

Ij 



sen' pe-, 
I 

IL) 

Irs 
9~ 

N. 	 oJ• 

4 

('O'r 
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OFFIGE OF THE STAT I'.'J DI RETH 	 / 
.'HOAHSHAN AlrDAHA3/J. 

TV : 

Ofl irs rehersil 

Date, 

AA VA[TY_AD FEATUPE5  

	

ta< port in the oupio. 	y or c 4;or/perrner p'rod 
:'rod'rion to th c 1) r U w-" c '3 	 e L' 	El s 	eoi 

	

iIon 	pr:iYod 13 vur2L of'. 	sh;'Tl be obli5ed. if you 
v 	oirn and return the a t;-2 ohod con'±rmation sheet duly 

tbin three days of 'the dote o' this letter. 

•as 	 it 	 .. 

	

iLEAST • 	th to 2th 	. 	........... .. 

	

J'.s and whencujr 	 ' ' 	 - 
..........• .............. 

•S•*...I .. , • • , • ,• ••• As above 
V 	' E C 0 R 0 I N S -. . . • • • • 	............ . . • . • ..........., • 	• 

. . . . . . . . • ............................• . • •,. • •1 

................. .' ............. S A A • • • • S • • A • . 	• 

os4;: Doordurshan Ahmedabad/Pij , SA( ISRO) , Jodhpur-- 

tokro, AHMEDAFJAD 	300 053. 

7.- 	(Rupees one hundrJ and ti irity tio Ofl]. ,r) 
......... A A •• • • ................•.• ........ 

'•''? duty will be borne by thu Government. 	 - 

yours faithru fly, 	- ariat'L. - 	 ' 

- 	 for DI ctor (Doo:°arohan PIj) 
for and on beh1f of the President of - 

ifld1. 

'1 p.  

A 



, TERRM o 	TF 

t 0' 	flJO00O 	 tho NO,  
.', All •:ndia :adio rQserves the debt to wfthra,: the ofEr. 

to -ttn s'.cb rehirsals s are ji tio S dLe 	ac 
I io . ncyppary fm teerodCt on of this rFpgqaTTe, .  

comees tD iol0i tbJ ir trit iors of t e 	 a nd/c o 	
of thia proeraje. to he apnojutcd by 

Lr3ia 	adio. 	 . 	. 	 i 	.............. •. 	 .: 

tishall warm rt that a the tic 	o 	
1OnflrJ this AgreemE,11 ended. any ,Otl(]Lrr 	

. (hr. O~Aorwiwn baL-r .3 by . ny coritrac• na 	
im ijrop. 1 1.1 ii .L 	i 	a ru 	n'.. a nd 

 

Ahat ho ha not flnycL rijeat, 	 raue or c semI t 	
- 

me LVO3 the righl to record thp-wholdir ay part Programme f,reAroadcao d wjtLhoJt p eympt, of addit 4 ona 

for tho co:mnt ircledes the so-c - s fle/rOcS tine be 1juht to ;ake a ,r'Iee nic- 	reprodton.ok: tc as brJ.nc3r-' 	/1fl.- 	 or 
1 	'and  t he r dit to 	 a Ilo' to be relayed the L 	y/eaL' - froit any hr YK a;- i/'ielccsjnrj crajSat1or 1 1 

 . 	,. 	 ,. 	

. lie jpi -.fleapas!ty to p.rEorm for. 

. 	. 	 . 	 .. 	. 	 . 	 . 

event 
 

the 
e Of 	 of by ccl nc FicIty the oertf cate of a id O0dC31 

oractltlonery provino the fact of such incadacity tortb2.th 
 be, Sent, to .?l.d 	ociio by the artIst sttpg - 

tSLj 	 13Jne53 a rid that 	Cq'n 	thereofl the art is 1 	

oerforrn 	All India Radio shall 1. 	 i Such event net be ey any 	or ..ernun(ca5ofl in
to the arfst cxc st for nosacLually o :vu5 by 	horse nder 

1 

	

	artist for any recsfl(exnCpF 
illness or physical Incat 

L 

iLod s bereinbefome providec or Such other unavoidab 
:y be oroved to the Sat i.Sfactjor of th Director Tele'ij 

pe 	- 
'''fl 	L 

L ef'per and perform us Stipe1ae in this agreement ii 	

y to \ll India Radio as and for Such appearance and 
b ace stion to-the Cost to 	 cf All India Radio. 	

1.
Previd- H a 	oi 

ty ad any other costa, dne and expenses 1rcred by I 	 Rativ hI resson of defau:toF the artist 
lr,aa Rae o serves to rbt 1Jhout CSSg any reason c v r to, emn 1 no the c 	

n uch an: eveht the artist Not bavu or make an
L~U y claim 	 •ll . Indid  cdLo (bi 	Sb - li be 1: 	 fred by Al! India Rad

Pt 

	

wor 	 io) ror- U th 	k Steally clone by 	jodem the contract. . 

-'otU Brocdca3L/TQast -or 
. .d :ruver used in t-Ls agreement shall mean the 

S irni'' CflDOUS 
11.1.

1 d"OvinatiOn of the p rforrnanns (s ) by Overy medrs n IVA rsc3 and shaj 1 i5Ciud 
iJ t'UfCL ed 

	

	 the right to jive S imnu1tcaoug .atemnati Dual relays Oubje t toany agrcesje5 for L lcii 	

in forcc between \IR and such other prtles as e 	 or :intO-- 	 The wor 'renord sha! . - any centrivcrce wh... by the perforc'00 	be : 	
- 	: e ortt Shall attend n 	dressed and made up 'anc read, 

a Lf C rrnot !er 	n tbrty mutrs ceforo the time nct f! for his perf0flfl0p(5) and for Such rehers.'s and 
	o1L s may be re'Jir,.d and shall no serf Dtmm 

e1SeWher 
- 	 the - 

	

:ine f<ed for 	iersajs and 	rfornann(5) 
. Such tInes ;ra' be by the 	at its, discrc- 01 

' 1 rJ-d to PCovi( h 3 3W mode 	CDStme(s ) W. aet1 	o nocL11 atru 	othr a .:OCSsories norma- the'A r,ist for i.roCsni0n?] pursoss AIR will Scoy an' 



.- 

' 	"5t'1'rme5 and ancSortui; 	h ich a cr'oJ.- n to the c'r'm- 
'.i c-, 	A=.::. cninot r:: 	ly 	:- 

LI.. .,re-r:uc; vit ho wJ 	nt int:c 	in ar.v 
T •'LLLtn CC the coye''u u 	the •AIk and 

CL: itu'jeotiori shall be muG 	rc1L3 in his :? ormar- 

	

he.; not bee passud at renursa by Lbs .AIR'S 	-. 
p 	 - VC 

Y ZI 	t 3 S 	not at-any tl fl 	 name of AlP., ob"the:initi- 
in o manner Mcni to give tho L5iJ' 	fl thr3t any 

T!AC ri:.''n :y tb: orti:t
b 	i: 	

:rwj:•;e 'jvtn 	or Al2 is 
y 	s 	con nec ted ii Lh A . 

she 1 1 not be erit it led t any i. jhtc in any cacocter 
which 	u AIR may JIrrevi 	for thIS artist '.0 uSC fo:: 

c A 	em - ut a i tie MUSt shall riot ijL y cich 
- a Awc ot iCiCudonyliu for any other purpose i/J.thOut the previous 

_ruilon of AIR 

wolnt warrants 	sL he b ; not roncc slrd any cbre fof -i lanai name or description. 	 . 

(a 'ih All India Radio shall not be lIable to the Artistcrto 
t}: legal tQrsonal representative of the ?¼rtlst for any loss 
, or de' aye or fnus'y to the Artist's Ycrson or riropsrtv during 
cv te connection with this Cr1 cicjament un1 ess caused by the  

jerice of the AIR and racoverable on that ground, under 
e 	in force in India. 

:.rtjst sh11 unless he' bs airondy dn so forward as •son 
'ssbJ.e to.tbu 'DireCtor, 'TeIevfsjo Al'l Trd 	P.adio'd 
.ani bba'.san, New Dalh t a few lines and h lonrorhical ruors 
.::,tar.,suieble for ui1jcton aria A73 shaLl have 

U 'Jbt to quphojucq a no to L thsrice thu rearod'ots an 
at Lt t b 1 

 
yisu, tb-IL be s the sole o;-er 

aia coyr:.ght in sur . notes at the time, when they are - 
to the AIR. 

Undia, Radio :eservcs ,the right to rhlishAneounce or tQ 
rr 	1 	i 	bl'sbg/arnounctnu flC Artist's name. 
no re ":cks shall 

 
be'br&adcasj/teje63st which in the 'ooinion of the 'C 

 
009resc ntative will draw unduo attention to any particular 

1C 	OCj ICC muG scal. Work. if any such r erriark is made cxceot 
cnscmit of t 	AiR's #Pcezuptativ an,_I_in the form 

i uvcei by him thIs Cnqagcfliont shall forth'ith determIne end 
- 	LCI! SnO 	C C CrDflG dered a breach of oan':ract . A S 

bet 	pirtiu,lr iLce'u or 3orig or urn e'rai. ',/u- 	in 

	

buin 	 - 
. by ::equest' or fl' announc.'et to i'niar effect shall 

11z.
• - -

adr.:w iundOc - attrnt Icr, to the it--rn, song or mus Icc' - r 	 , 	:,. 	.n:. • ' 	•::: 	. 	 , 

- 	h i  •e acreeclunt .rc lates LD a courubi no ti on of two or rnore rr- .r ie 	'the rt .t- -nbe 11 at :tho time a en the egrCe'i tint is' sIgned 
ftirnlshto AIR: ln'writingwib such names- of the 'rformers 

. 	•ny r GOU ire and shall not Subst itute a rrformer for 'a 
C -a named without he written permiscion'of the 1J1.The 'I' 
w jvfdnts 'that he is authoriced in wr:ing by th othe - - 	

o'htna' an to glve hisor thar consent to the cond- 
) 	 ,JLC(flCrl 4 _ or that if 16t-so autbar'Jssd,the Art_st' u riaer r : 	e 	rr mance to cv are writte 	roiss ton of ' c -ri 	r •n me !I5'CC3 af the 	- binetan ta Lu 	os" it ions o 

tech rtiire 	s. the cOmbral.tDn 

	

L':ae a: a -y fcc rayehle to .ic arti 	lerean,fur to wh:.ch ce t1 	'7O 	h ertlt IY Dthar l_rLorners - I 	0 	to 	rj 'made no' If requ rcd by AY ty ersur" 1' . • 	y L'CCL1IDLLDt1 O: hiii picture - on the recCviruc sc_eec. • 	 uvut of the ant 1st hr inn 	Government servant, sa\en 	. to thL ice 'N"2111 bc in,  occ"zdanwe wi b the COnLInCL t'j CS r 
.i.u.j nlG/hers. -vjce 	':,',' 	' 	'' 	•- - 	' 	- 	• 	

-I. 

- 



*v 	'NAl 
- 

T,V, 3 	/ 

rp 	r F A T,j r --

rst p.hrsal 

a : 	
Date 

Dr :/:dam, 

	

V:o invite you to tdke 	in the caacity 
of Actor/YerfO0r PrdCer in the PrH ctiofl to the 
FCr3t/TC10Ct 

as deto.Od below uc n the conditCflS 

ovcrleef, wO shall ho ohIied ii you will 

kiny siqn end return the attached c' irnatofl •seet 

do; 	
f thts cmplet d within three diys f the do e 	' 

letter. 

TITI: .........T24"'. 	 A SitOtt. . 

DATE OF TECAG .......................
l-3-I?84 

:TELECAST........ ... .. 

DATE CE RECORDING .............  ....... . . 

iE 	F RECOING.............................. 
'I ................ LJ1\TION.. ......................  

pjce 	TelocaStDOOrdOrsh31 hrnedahad-Pj, SAC(IO) 
Jodhpur Teir fhmedabd : 3E0 (53. 

.iaee.Nintv.Sixon.iy) ..................  

're Stam2 duty will be borne by the Government. 

Yors faithfully, 

for Directcr(DoOrdr3haPij) 
For and on cahalf of the President 

nf 



F 

C'FIC 	OF '; H S' 	'Ii) DIkCTD 

rD\ n; 	1f:D 	TJ 

c 

/ 

TV : 3 

'I 

Date of :.rst rT?hers2 

tO 	t 	p'rt in th 	C 	pC I ¶y of .c'.o r/perforrr 

- 	i 	the 	)'C1Ori • T to. 'oro" at 

t:ie ConditlOnS ,1 0 prLrited overleaf, .Jo 	C. 

r:l 	Ind1y s1cj r J t1r: 	the cor attached 	E ir- 
V 	1 

(H1y 	CO3 	1 L•(1 wi.t.h..n three of the date of 
C 

H 	
1, 

wo'k a3 a GCfl.ASCt. 
'1' i1................. .... ........................ 

1 	 . 

	

0 '  TI C 'ZT . . . • • • 	• 	
1f 	 .. . 

C' RC1ING ••.tø 

. 	nc 1DING .......................................... 

• • • • . . 	.•• .......- • • • 	. . 	. . S • • • • • • • • • • • . . . . . . . . 

%  1ce of n..iecat 	Doc drshan hmod2d/Pi, 	c(IsO), 

JocThp'ir Tekr 	 3fl 05

RS 	

3 

..H 	 ..;.:. 

	

t.J \Ji 1 b' 	rn 	'/ t' Gov rnmnn t. 

Yours fathfii11y, 
Vijay N.Adc33ra, 	. 	 . 

1//,r.o1a's D'cia's <-ianchi, 	e 	• . / • 	.• 	1/ 
)L'S pO'e,  

for Drector (D 	-rhan Pi') 
4 or and on heh1f of t -i Presia.erit 

c. :ndia. 
/• 	;j__/ 	 . 	 .. 

(Cs )  

\ - 



OFF1C CF THL S. 'T c; DECTC 

V,j flTY A 	FJrAfl 	C:TTCT 

of 1 rst eh.:a1 

wo 4.nvIo yo to t<cj 2clrt In the capacity 
'-,t'crfr'r ProC'cr n ho rod'jcton to ti 	 - 

r.ti -  ' 

y'''v,L Tn 	J 	 1 jchrJ cn 	'3tjn 	oet 'JU'( 	w1hjn ir(O day; 	f thi 	.. O 

16,  

- . •1 q. 

TC 	
5• 	5 'cy .12' 

-• 	LcAs 	 . . 	 rtr 
:r J(1RDTNG. . . 	

. . . . 
R E  - 	'-•-----•-. 	,t,t..,,p 

I, - 	 . .

• ................
. 	. ..... 

r 	lCe st:floord3rchfl AhmrriJhJJp4j SAC( I ) Jodhp 	Tek ,fJirned5 	330 p53. 
: 	

.'.:, (Ru 	 Hundred and 	 only) 

'p duty 'Ni. be borne by the Goverriont. 

Yours 

for 
ij Ashokkurn-,r 	For Drid on h'h -  f of th PrId 1n 

of Lridij 

A )  



70.0T: Pirt 29595 10 sd/bd/ 

750.00 — do — 

750.00 — — 

`SO.UO — 	tic — 

o 	q 	i 9 
72 5 • 00 prt r• n 	d/ 

fl I , U i, 
725.00 — do — 

YZ 5.00 — do — 

725,00 -do — sd/sd,' 

,IN3_fl'( 1::tL!)\',\U. 

1:1T 	 : 
it

YJ  
ton- Y' 	 A/ , . 	Ji 

4, 	5. 	6. 	7. 	5. 

4d­ s a ra 	29 	25/- 	725.00 Part 475191 sd/sd/ 
)t 5 p 

	

Thkker 29 	25/- 	725,00 -do-" * ' 	sd/sd1 ' 

	

20 	27- 700.00 -do- 	 d/3d/ 

	

29 	25/- 	725.00 -do - 

J'JLY,19 .  

H. Khi,riHyt,t r  

" 	 3fl 

'i r 	 3T) 	2 '/— 

• 	' 	 30 	2 5,'- 

7rono Pnrt DQ81501 ic/'J/ 

750.00 	— do — 	sq/sd/ 

7r0 (jO 	— do — 

75 0. 00 	— do 	 s d/sU/ 

:I'iJ 1 9 04 

2 b/- 

30 25/- 

• • 30 25/- 

I 30 25/- 

I 	III 	•I 2 ') / — 

• 29 25t_ 
1h..ktr 25 

hi .N.h3h 29 25/- 

flOTUPER 1  19 54  
. Khrnbh att a 30 2 6/- 

30 26/- 
30 
30 2 

PA 

I 19 

.'L.ir 29 

.1 	' ,• 29 

• 

700, PC 	P,jrt 9901)12e . 
30 • 1 Ci • 04 

700.00 	— do — 
7fl0.00 	— do -. 
7.3.0r 	— do — 

75.1 .00 	' 	- q 	5 37 
U.l • 

754 •0 	- du — 	d1  

7 4 • O 	— UO — 	3d/3d! 

754 .fl 	— do 	— 



- v 	• 	Kijrnbh 	itt; 

.'. .Thakkar 

x 	Ad 

,i • 	hah 

:. itj 

3 ii• 	'/A 	Ac.! 	'i'ir 
.1 r- akk at 

'nh 
it 	ij 	tv1 

1 	 5 	• , Khbht tFI 

1 	hj V j jy \Ue ara 

i 	., . I r..j  k k 

: 	 hb 

9 n. t id L. vj i\. 

'JL1 
/ 
H J.,Tbkkar 

H . K 1 J Hi  J J t t j 

Vx i\dera 

Thakkr 
H h b 

. 	L1.. 	 nbhj Lta 

hkk at 

.; • 

JiL 	 hah 

I 	.. 	• 	•-H . 	Khjih0+ t- 

% 

T 	t< 	r 

f•• 	jhj: h-h 

t • hiclevi 	A 

:2: 
4. 5. 6. 7. 	0. 

700.00 
29 

 30 tj/- 760,00 - do 	- .d/sd/ 	\, 

30 26/- 760,00 - do sd/ sd/ 
30 26/- 730.00 - do - sd/ sd/ 

2/- 730.00 p -  t 
31 	.1 

30 E/- 760.00 - do - 

30 26/_ 760.00 - 	o - 3d/3d/ 
30 26/.- 760.90 - d 	- od/sd/ 

27 27/- 729,00 P 	r t B.920 563 

27 27/- 729.00 - do 	- sd/ sd/ 
27. 27/_ 729,00 - do - 3d/ 	d/ 
27 27/.- 729.00 - do 	- sd/ 	sd,' 

YL\.;r H, ..i 
7/- O1U,0J Patt 

30 27/- 1 	1 9.rO sd/sd/ 
30 27/ 610.00 sd/cd/ 
30 27/- 810.00 s d/ sd/ 

27/- 610,00 sd/ 	sd,l 

L!L 	1 

14 27/- 378,00 P578 
I 	• 

14 27/- 370.00 - do  
14 27/- 370,00 - do 	- sd/ sd/ 
14. 27/- 370,90 - do - 3d! 	d/ 

27/- 378.00 -do - d/ 	sd/ 
lay 	15 

30 21/- 310.00 sd/ od/ 
19 27/- 50,0o • d/ sd/ 
2 27/- 702.00 1 / sd/ 
21 27/.- 594.00 sd/ 	sd/ 
21 27/- 5o4.00 3d/ sd/ 

---- 
26 27/_ 702.00 Parts_06fl595 

2 	. 6 • 1 9 0 5 
2 ( 2 7/ . nn - J/ 

29 27/_ 703.9 - do 	- Sd sd/ 
27 27/- 729.00 - do - d/ 	d/ 
26 27/.- 702,00 - do'- ad sd/ 



1 

	

7, 	 4, 	5. 	6. 	 7. 	. 

	

- 	 30 	1/- 	010.00 	F'r _,2o56 
31 

2(/ 	51; ,'J5 	- do 	_h 	d/ 	d/ 

nr 	35 	274 	2 10 1 CO 	- do - 	 SHI 

	

_fl 	27/ - 	I S • 	-A - 	gdl c/ 

	

iL .. 	JU 	21/-. 	510.00 - d -  
27/ 	370.00 . - d0 - 	/ d/ 

1: 19 05 

i nri Ann,hhitLn 	30 	27/_ 	3 1 Li.UH 	flr "flO2ri 4  

'$ 	 21 	27/ 	703.00 	- do- 	d/ sd/ 

1 hW 	 V 	dl U • 	- 	- 	od/ 3/ 
w 	• h.ih 	 JU 	2 ,'/- 	010.00 	- do 	 sd1 

	

-LhIJLV1 A. 	U7 	27/- 	109.00 	- do - 	d/ oil! 
30 	21/- 	01 0.UD 	- do - 	sd/ o/ 

. 	.ri:i j •H H. "iotL 	22 	21/- 	594.00 	-;do - 	sd/ sd/ 

29 27/- 733.00 Prt 	B 	9CI619  
30.7.1)05 

29 21/- 7E3.00 - do- 36/ zd/ 

....2C 20 27/-. 753.00 - do- sd/ s d/ 
• 1 	H 29 27/- 703,00 _rlo 	- sd/ 51/ 

• 3 	.. 	H 	'.  2v 27/- 756.00 - do 	- sd/d/ 
6. tdjdvj 	A. 20 27/-. 76400 - do d/ d/ 

rria 20 274 756.00 - do. - sd/I 3 d/ 

- 0CT(jfl 	: 	1 

) ;'.l. 	1'Th1tL - 	30 27/- 810,00 p .rt 	' sd/ sd/ 
. '..3/ .30 :77/-. 'i 	no d/ 'd/ 

27/- 010,011 J/ ci/ 
I • 2644 j 27/- 72;' 	or d/ 	sci/ 

thjjvj 	A 6 7/-. 756.00 d/ sd/ 
. Ufl (1 3LL 	Flis 21 27/- 702.00 sd/ sd/ 

,7; qiih 	H.flhL 3 27/-. 010.00 ' sd/ cl/ 0 V'IU 
1 r)  05 

• hC, ..iIu'bLL. 25 T77_ 783,00 sd,1  j/ 2 hri ; 	r-' 35 27/-. 910.00 d/ no/ 
2 U-. 7['3.00 sd/ 1 jrpç ,-1h 23 27/-. MWA 756,95 sd/ d/ 5tnt vi 	A. 29 27/-- 753,05 sd/ ci/ 

in . '. 	i; 	Fe r 	. n 2 0 2 7/- (36 • 00 . no/ V 
H 	I.Th,. L 26 27/- 7u 	.00 o/ id/ 



I 	j j t\Uo'.Lr.3 

.J.3njh 

•;jthidcvi A. 

0 ty"t For'ia 

i5 1(h H. 13h' . 

:tKHanbhatt 

16 26/- 

30 20/- 

30 28/- 

30 28/- 

20 

FEUd 1 19 0 

27 	213/- 

27 23/- 

28/- 

26 28/- 

26 20/- 

10 27- 

27 

CH 1005 

H '' 	 1tt3 30 2 8/- 

H: 1: 	.-ij 	:\g.jra 20 28/- 

i 3..'1hakdr 30 20/ 

1.N ,3  h a h ' 20/- 
.. h3dovi 	A. 30 20/- 

arg.rt 

	

0 r - in 30 20/- 

I. h 	H. 	flht. 30 20/_ 

APJItL: 1)65 

Ii 	. 	•i 	to 	k 	A :' / 

. ' 	1 	
j 	'' 	'\iJt 	dra 29 

" 5'.Th< -: 	•.r 20 23/- 
• - 	, 	•'H 29 2P/_ 

29 2d/— 

<b .' , irt5t 29 20/_ 
dhatt 29  

ij-i' 	Air 

!),tThokkar 

h.r. 	v$. 	A 

L 	rrS.a 

3 	• 	. 	( 6 

M 	

. 	 .7. 	U. 
._._._._& •_ G• ••''• .,..S. 	 • • 

S 	
DIC.3ER 	4 05 

I.Khmbhatt3 	30 	?7/- 	010,00 	 sd/ sd/ 

.jay Ade33ra 	30 	27/ 	010.00  

R,Th?kar 	30 	27/- 	1310,00  

- - 	A. 	30 	27/- 	010.00 	 3d/ 	d/ 

; 	 FrL'. in 	30 	27/- 	010,00 	 oc'/ 0 dJ 

30 	2 1/- 	01 0.00 	 / d/ 

H. fl1-13tt. 	 29 2(/- 	703,00 	 S / c/ 

J_Ai".'_'L!_A11 	17  

30 	2/- 040,00 PM:rtPfl 
31 .1 .00 

440,00 — do  

640.00 — do — sd/ 

840.90 — do — sd/ sd/ 

0'.0,00 -do 	— d/ 3d/ 

704.09 — do — o, sd/ 

040,00 — do 	— d/ U/ 

756.00 Part 	B. 	909656 
20,2 .05 

756.00 — do 	— sd/ 9 d/ 

7Z6.0U — do Ka dJ d/ 

728.00 — 	do 	-' - 	sd! d/ 

728.00 -do — sd/ s d/ 

504,00 — do — sd/ od/ 

756.00 -do — L/ ,ri/ 

00.00 Frt,.ii0663 
31 •3•PO 

040.00 — 	'o 	- sd/ s d/ 

— d" 	— sd/ 3d/ 

fl.0.0J - 	do 	—. sd/ sd/ 

0'1000 - — 	d, 	- 3d/ od/ 

040,00 — do sd/ 5i/ 

040,00 -d o 	— srl/ s d/ 

LI 	I? 	• 	LII) 
10 

012,00 — do 	— sd/ / 
612.00 — 	d 	-- d s/ 
012,00 — do — sd J/ 
012.00 - do 6dl sd/ 

012,00 — do s d/ d/ 
012,00 — do - d/ u/ 



5 

	

-. 	 :3 • 	4 • 	5. 	 • 	
• 

	

h 	iii, 	 -' 	(i • 	P 	t t 	• 	
( \ 31 .8.0 

j 	 30 	20/- 	84U.9[1 	do - 	d/ 
30 	20/- 	040.0 	- do - 	sd/ 

Ui U,Ui'  
H. 	 \. 	16 	2u/- 	L4E3.0C1 	. 	 sd/ 	ii 

	

i 	 —do — 	sd/ id,1j  	 .  

••(. 	0L3. - 	 H• 
 

- 9 2 J/ — U 12 • UI.i 

U • 
580.00 - Co 	- 3d/ c, 

29 20/- 014,00 - 	do sd/ z. c, 
27 20/- 756.00 - do 	- sd/ s c, 

29 28/- 812.00 — do 	— d/ ,' 
sd, 

29 20/- 312.00 - do 	- d" sd1  

it Li 11 •. 	L L 

• .J 1L_. 1 	cAC 

• Hi' 	. I 	J 	hh 

,! 

J.jih 	H. 	hjLL 

:; 	I.tJ)jiflbHaj to 

ih.L !i:ij 	Ad;aro 

.. 	:r 

ha h h I 

• ,, 	'iiavi 

7 ..L,.H.. t. 	flF- 	tt 

Hj H 	. r 	nbboj. 

1.I.L 

fl:L 

.3..hjdcvjA. 
, 	K.,. • -uret Friia 

0 H0ri.: t 

1 	.. 1 i,,, 	I hjrnbh Lj  t tt 

JULY : 1086 
29 28/- 812,00 

30 23/_ B4.00 
30 20/- 840.00 
30 28/- 040.00 
30 28/- 04 0. 00 
30 26/- 040.cu 
JO 26/_ 840,00 

,AUL;!J'3 1z 1086 

29 	29/ 	841,00 

38 9/- 87fl,00 

30 29/- 070,00 

30 29/- 070.00 

30 29/- 070.00 
30 29/_ 070,flg 

JO 2/- 070,00 

HB L4jj6 

29 9/- 5 / 1  .00 

Prt 	73 	82 
31 .7.86 

- do 	- sd/ sd. 

- 	do 	- 	• sd/ sd/  

- do 	- sd/ a c'/ 

- ti d/ s 

— 	'Jo 	— ud/ 4 Cl/ 

do 	- sd/ d/ 

JO • P1 • 

— 

- do 	- ;d/ id/ 

- do 	- ..d/ 1ad/ 

- JO sd/ t.d/ 

- do 	- sd/ SdI 

od/ 

Pf 	3 	502316 
30.9,36 - 

- 	do 	-  
— do  

-do 	- d/ d/ 
- do 	- d/ .2/ 

- Cu 	- ,;. 	•/ uJ/ 

- 	(Jo 	- hd/ cj/ 

29 29/- E1 	.00 
Ihjkk,tr 2/- 041.00 

29 29/-. 841 .00 
- 	. 	• .iJ 	, ?'.)/- 4 1.00 
,.., 	•, . 	. 	, 	,• 9 p/ - 04 1 • UP 

04 



(1 

u - .-.-. 

210. L/J 012 .00 Pnr.S02 325 

I 	 - 

( 	 30 	2/- 	870,00 	- do - 	od/ od/ 

	

29 	29/- 	812.00 	- do - 	d sd/ 

	

30 	29/- 	870.00 	- do - 	o d/ £d/ 
5 	 Hj..ij A. 	3U 	29/- 	870.00 	-do - 	sd/ od/ 

	

6. 30 	29/_ 	870.0u 	- do - 	sd/ sd/ 
7. 	j.. 	. 'hj;t. 	30 	29/- 	V.3.00 	- do - 	sd/ srJ/ 

N0VE19 	: 1006 	 F 

I 	• 29 29/- 841 .00 FThrt 13.502373 
'n _ ii - 

H. 2 25/- fl4Q0fl - do  

2 9 /- 725fl0 - do - 	sd/ sd/ 
1 t?4,fX 	fl.N i ,2 2)/_ 041 .00 - do  

1906 

..- 	jhtLj 29 25/ 041 .00 Pirtfl.ffl23'U 
5 .11 .1 9U6 

29 29/_ r1 .00 - do sd/ J/ 
26 29/- .154.00 - do - 	d/ 

725.00 - d o - 	sd/ 
H.Phat cx 29 29/- 041.00. - do - 	sd/ Sd! 
v1 	A. 26 29/- 754,0] - do - 	3d! d/ 

29/- 041 .00 - do - 	sd/ so,' 

ULL 1006 

I JO 29/- r(r'.00 pt TR.5R20  

• ': 	., 	i-L 9 do - 	od/ od/ 
• 39 29/- 070,00 - do  

t hj h . 29 20/_ 041.03 - do - 	od/ .d/ 
. 3it hiH'v 	A. 12 29/- 340.90 - do - 	sd/ d/ 

K'jn ...........  75 	•n - do - 	od/ 3d! 
Ehjth 29/ p70.09 -do - 	sd/ sd/ 

7/ 
- 
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:btt a 30 29/- 970/- / 	
scl/ s/ 

3 	/ 27 29/- 793/- / 	 sd/ sd/ 

29 29/- p12/- sd,' d/ 

4. 30 )/- 970/_ / d/ 

5. 1 A. 30 29/- 970/-  

6.  d/ sd/ 

7. J 29/- 970k 30 

 
sd/ d/ 

JARY : IPRI 

"i 3M cmbhatta 	27 	29/- 	793/_ 	73 -'23 	 sd/ 	d/ 

Ei VN Aesra 	26 	29/- 	754/_ 	2,',87 	r/ sd/ 

ON Thk!<ar 	27 	29/- 	783/- 	-do- 	 sci/ 	d/ 

r1 	 2 29/- 754/_ 	-do- 	 sd/ sd/ 

r'. 	 A. 	27 2/- 793/- 	d- 	 cd/ sd/ 
6.Kum./r'.t F. 	27 	29/- 	793/_ 	dr 	 / 	/ 
7 	 27 	29 	793 /_ 	 çr/ sel 

MATT : 

yj. Ht a 28.5 29/- 826.50 -272  
30 '/_ 970/- 2.'.97 sd/ sd/ 

3. S 30 29/ 970/-  
. S-.i :' 26.5 2/- 768,50  
. Seil 	A. 29 29/-  

w, et 	17, 30 29/- 970/- -do- sc'/ sd/ 
7. S JIJ 30 39/_ 870/- -do-  

L I.OS7  

1. Slh Bt 	Khrnbhatta 27 22/- 783/- - Sd! r1/ 

P rJ 'IN A'or 29 2/_ /_. sd/ sd/ 
?. r,  a r 27 20/_ 793/_ d/ sd/ 
/. f, • 29 29/- 912/-  

5dev 	A. 20  29/- 941/- sd/ sdl 
(. F. 29 29/- q 
/ 'r 7° 2/..- 41/-  

? 

2. Sir \ 	Ac.r 25 29/- 725/- 2.5.87  
—do— sd/_ sc!/ 

23  sd/ crY 
30 29/- 970/_  

'ii 	A 30 7°/_  
7 0 ?9/_ 7C-. ...çc_. gr/ .d/ 

I 



- 	 .6./ 

.IT'YNF : 1°7 

29 29/- 841/- 	r 8240 	 sd/ 
Y 29/_ 725/ 	29.6,7  

do- 	 d/ sd/ ,•. tt 	 7fl 29/- di/_ 	 sd/ d/ 
22 	 S/ sd/ !u 	 P. 29 29/-  

JTJLY : 4097 
t. 	iita 30 2c/. 870/_ F_5Q.11(ThQ sc/ sc/ ) rrv 39 29,/_ 8;°/_ 31. 727  
. 	 . 30 29/ 

30 29/a  870/-  
30 29/_ 870/_  

q70/_ ;/ / 30 29/_ 9/_ -do- sd/ d/ 

ATflS1 

• 28 29/_ .Y2/_ 
 2. Sht,  J! 3fl 29/- p70/-  i. 	rM 	r 3 20 /... R7n/_ 

. 29 9/.. 
 cr11 

iii!/_  • 1 	T i 30 
 

20/_ 270/_ 
30 2/ 70/ d/ 

SEPTr 	: 

2° 29/_ 241/- 
 

30,9.  r)N Th 20 20/_ 
 

29 
 Ji 2 2°/- R41/_ 

20/_ 8i/- 
-d_ sd/ s/ 

, ': ? 7(•)/_ n, 1/ 
-o l4 

 

/ / 

' 20 29/- 27/ 30 • 19, 	7  \j 29/- '70/  rn- Sh1r'4 	A. 30 2'-.  d/ sd/ 
-dc,-.  



14 
-4 

- 
3# 	6 -  5. — 	6 7.  

I 	 0 	I 	S 	 • 	 I . . 	 - . S • 	 a 

N0VPr 	97 

2 22/Q 812/— 	5816 	Sd! d/ 
29 29/_ 841/_ 	30.1,87 	stY 
2 29,-941/— 	—do— 	 sd/ sd/ 

Thh 	29 29/— 841/— 	—do— 	 sd/ stY 
29 29/ p41/— 	—o_ 	 Sd! stY 

St. 	v5. A. 	29 	29/— 	841/— 	—c'o— 	 sc/ sd/ 

	

F. 	29 29/— en/_ 	—d 	 sd/ sd/ 

CM1ER : 1987 

t 30 29/— 970/_ R...!94168 sd/i stY 
2q 29/— 812/— 30.12.87 sd/ sd/ 
In 29/_ -ic/_ —c d/ r'/ 
30 970,/_ 29/_ 

 
—do sd/ sc/ 

R 7/_ -O- d/ sd/ 
29 2°/— 812/— stY stY 

7. hrT itt  0 20/_ 7O/ —do— stY stY 
JANITIAW - __jjcq 

'hat 2 29/_ 754/_ stY sd/ 
29/— q 17/_ stY stY r ç  30 70/ 870/_ c/ s/ 

H 30 29/— 970/_ stY stY 
29/.. 870/.. sd/ 5r/ 

-•t 	F., 30 29/.. sd/ sd/ 7. t 	7 30 29/— 870/— stY stY 

: 	1989 

2 29/.. 912/— s! stY 
28 29/— 82/_  / 

12/..  

tY 
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V 	 Govrnrnunt of India 
Door dnrhan Kendra : hmed1baL.-380 054 

N'j.i\It(i:I)I):l (Y)/i')— 	 I\i' i 	'./, 	1i1) 

As per the decision or the DirecLorate General, 

. 	 Doordarshan, New Delhi, Shri MN Shah, Csua1 

General PtssiLant (Daily 'Ld:Jjes) is hereby 

informed that his ser 	is will not be needed 

by this office from 1st May, 1989, forenoon. 

( HN PMTRO ) 
DI II L C TO fl 

Shri MN Shah 
General 	istant 
(Daily U39e5) 

jLic f\hm d.'tjL'J 

L 
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BEFORE THE CETRL ADMINISTRATWE TRIBUNAL AT 

AHLiE DABAD. 

O.A. No. 488 of 1989. 

Shri i. N. Shah 

Versus 

Director, 
Doordarshen Mendra, 
2hrnedabad & Others. 

Applicant 

Respondents 

REPLY on behalf of the respondents 

Q \A L2\ 

R- 	
\ working 

as 	ei vtLiL 	1 5114 a in the office of 

IJdo state as under : 

That I have read the copy of the application 

and am conversant with the facts and circuirstances 

of the case and am being authorised to file this 

reply on behalf of the respondents in this matter. 

I say that I am filing this reply for the purpose 

of opposing te admission of the application 

and do reserve my rights to file further reply/s 

if any need there be. 

1. 	At the outset, I deny the all averments 

made by the applicant 	this application except 

which are specifically admitted by me hreinafter. 

I further say that the contents of this application 

are misconceived by the applicant and the same 



-2-. 

is not rnaintenable and deserves to be dismissed. 

It is submitted that the applicant is a casual 

employee who was engaged on daily rated basis 

as and when exigéiicy occured with the respondents 

and therefore he cannot be said to be holding 

a civil post eminable to the rules prescribed 

for civil servants sering under the Union of 

India and therefore this Hon'ble Tribunal has 

no jurisdiction to adjudicate the same. I further 

say that the applicant was engaged on contract 

basis for a specific period and therefore it 

cannot be said that the applicant was in any 

way in the employment with the respondents 

which is related with the rules prescribed for 

a regular employee and therefore the applicant 

has no legal right to file this application 

before this Tribunal. 

2. 	With regard to para 3, 4 and 5, I say 

.0 

that the applicant does not have any loci 

standy for filing this application befori 

Tribunal being a daily ra\ted casual empL 

was engaged for a short period to meet w, 

exigency occured with the respondents an 

therefore the applicant ilas no positive 

for filing this application in this Hon' 



4. 
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Tribunal and therefore this Hon'ble Tribunal 

has no jurisdiction to a3udicete the same. I 

further say that the application is not filed 

within the limitation prescribed under section 21 

of the Administrative Tribunals Act, 1985. 

3 • 	With regard to para 6(1) • I dont corrnent 

upon it. 

With regard to pars 6(2), 1 say that the 

ion of the respondents of terminating the 

vices of the applicant is legal, valid, just 

in accordance with the rules and terms of 

services of the applicant and therefore, the 

lication being devoid of any merits deserves 

be dismissed. 

With regard to parä 6(3), I deny the 

tents thereof. I deny that the applicant was 

en any artificial break while he was in 

vice and I say that the applicant was engaged 

of work 
and when the ex:Lgicy 	int d was there with 

respondents and therefore the action of the 

pondents terminating the services of the 

licant is in accordance with the instructions 

rules of the department. I further say that 

applicant hes not given any appointment 
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Order as the applicant has not come through 

Staff Selection Committee or Employment Exchange 

which is a condition precedent for the employment 

in the offices of the respondents. I further say 

that the respondents being a public employment 

has a prescribed policy and rules to appoint 

any person in the employment. The applicant has 

not been appointed by any specific order following 

the procedure laid down for the recruitment in 

the respondents' offices and therefore applicant 

does not hold any good entitlement for services 

in the office of the respondents. I further say 

that the respondent is a public employment and 

is duty bound to discharge some regular, exigent 

services in the public and therefore under this 

obligation of regul.rlt. the respondents are 

also empowered to appoint any person on 

casualbasiS therefore I deny that the action 

o:Ethe respondents of appointing the applicant 

for a specific period i.e. 29 days or on casual 

basis is illegal, unjust and. improper. I further 

say that it is clear that the applic 

engaged on contract basis because th 

was not an eligible as per prescribe 

the respondents and therefore he has 



to claim any permanent or quasi permanent employment 

with the respondents nor does the transitory 

services rendred by the applicant give to the 

applicant a status of regular- permanent 

employee, regardless of the contract, and 

therefore the application being devoid of any 

merits deserves to be dismissed. I firther say 

that in view of the above stated,  facts, it is 

pertinent to be noted that the applicant is not 

be 
even authorised to/gives the benefits of 

services which are otherwise available to the 

regular employee. i say that the judgments relied 

by the applicant are not applicable so far the 

services of the applicant is concerned in as 

much as the applicant was engaged on contract 

S basis and therefore the services of the applicant 

were eminable to the terms and conditions agreed 

upon by the applicant and the respondents and 

also to the provisions of Indian Contract Act. 

6. 	With regard to para 6(4). I deny the 

contents thereof. I deny that the applicant was 

appointed in a clear vacancy and I say that the 

applicant was engaged purely on casual basis and 

daily rated basis and therefore the applicant 

was paid the salaries prescribed by the Government, 



from time to time in voucher form. I further say 

that the applicant being a daily rated casual 

employee, is not eligible for other benefits 

which are admissible to a regular employee. It is 

submitted that the applicant was appointed 

irregularly to meet with the exigency occured 

with the department and therefore he does not 

get any entitlement by lapse of time • I further 

say that the half of the period bas been served 

by the applicant under guise of shelter of the 

Court and therefore the applicant has no right to 

contend thereby that the services rendered 

the applicant is a longer one. 

7. 	With regard to para 6(5), I deny th 

contents thereof. I deny that the applicen 

a worker' and the respondent department I 

'Industry' and therefore the provisions, of 

Industrial Disputes Act are applicable to 

services of the applicant and without proj 

to my this contention I also say that if t 

applicant is a worker and the respondent 

department is an Industry then the applic 

may be directed to exhaust his better more 

efficacious remedy to the Industrial Court 

which would be in the more interest of the 
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applicant. I further say that the action of the 

respondents of terminating the services of the 

applicant is in accordance with the instructions 

and rules of the respondents and I say that the 

Ministry of Labour and Sóoial Reform has 

issued some directions pursuant to the 

judgment rendered by the Supreme Court of India 

that to avoid any,  discripancy, no further casual 

employee is to be engaged and therefore it is 

obligatory in the respondents to obey the same 

and without prejudice to my this contention I 

also say that the applicant was engaged purely 

on casual basis and it was knowl to the applicant 

that his services will be terminated without notice 

as and when the respondents are obliged to do 

so and therefore the services of the applicant 

have been terminated in accordane with the terms 

of the services of the applicant and therefore 

the applicatton has no xix merits and deserves 

to be dismissed. I further say that the respondents 

action ignored the prescribed policy of the 

department for recruitment and therefore the 

services of the applicant had  to be terminated 

as and B when need there be. I further say that the 

application filed by the applicant is pending 

before this Hon'ble Tribunal and the representaion 

and 
made by the applicant is also pending kw1um thee- 



the application suffers from multiplication of 

litigation and deserves to be dismissed. 

In view of the foregoing paraqraphs, it 

is clear that the applicant has no right to claim 

regulerisation or employment in the office of 

the respondents as the applicant is a casual 

employee engaged on contract basis and was paid 

salaries on daily rated basis in voucher form 

and therefore he does not hold any civil post 

and therefore the applicant does not deserve 

any relief/interik relief as prayed for by him 

and the application deserves to be dismissed. 

Place: ' 

,) 	 P4SNaft) 
Date : rk/lVi989• urcriotcndrn-g- Englucer 

Podarhan Kendra 
Verification 	ThaRej Ahmedabad 380054 

son of 

working as 	 the office of 

kvdt, 	%o state en solemn 

affirmation that what has been stated by me 

hereinabove is true to my knowledge and belief 

and I believe the $ame to be true. 

Place : 4 Vv 	 S CA 

I1 Uh1989. Date : 	
Nair) 

C Deponent / Suerintending Engfneei 
71--ordarshan Ken'Jra 

haitej Ahmedabad 380054 



IN THE Cñ'NiAL DMIN ISTJT I 	2Ri- UN,HI4LMD 

0 .i • NO. 488 OF 1989 

3t11]. M.N.Shdh. 
	 ppliC.Lflt. 

U~ 

Vs. 

Director, D(,Cddd 
and others. 	 ..... 	 aespondents. 

J0N1- R To iF iV.T 

I. M.N.Sheh, working as Casual General 

ssistaflt in the office of the Docdarshdfl Kendra 

Abmeda bad, do hereby affirm and state as under: 

have been served with the copy of the Reply 

on behalf of the respondents and i file this Rejoinder 

in reply thereto. i deny all the averments, contentions 

and submissions made therein which are contrary to tIrx 

what is stated in the petition and in the reply filed 

by Zhri .Lambhtta O.A.NO. 492/89. The deponent 

is put to the strict proof thereof. 

2* i say that since corron qstions of facts and 

laws arise in thepetition filed by Shri Khambhatta 

and in the present petition, i adopted all the aver- 

merits, contentions and sub:niSSiCflS made by shri 

Khambhatta in O.1.NO.492/80 except to the extent 

they are not applicable to my case and the aforesaid 

O.A. was filed by me without burdening the record by 

repeating the sarm, contentions averrnents and by 

annexing the safle docifEnts again, only with a view to 

avoid the technicality. In the sa in petition, the 
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respcndents have filed Reply raising similar 

objectiCcts and ccntenticfls ds in tpresent 

reply. aejoinder to the reply has been filed 

in the said OA .No,492 of 189 and since a 11 the 

content is, averrrnts and subrnissiUs have been 

adopted by me, i also adopt the ReJoLnaer ri..eu 

in the said petitiai in reply to the respcndents 

as similar object iais and cctentias have been 

raised in my case by the respdents and hence 

the said Rejoinder be treated as a part of this 

petiticn also, except to the extent it is not 

applicable tO my case, and I need not bden the 

record by repeating the same ctentiis and 

aver it nt $ 

3. 	I, therefore, adopt the aejoinder filed in 

O.A.NO.492 of 1@69 and the same be treated as a 

REjoinder to the reply filed by the respidents 

in the present case also. 

ot 

Ahmedabad: 

December :i 	,1989 ( M.N.Shah 
1kppl icarit 

1:O('te fc  
T;T;rt V/i1 sc: 
Cpv 	ed/i.ot 

 


